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TE Agqy fohar arar § T qearaeh ToT HEA13T & ol dr
Tiehideh U & TIT W WH @l T fTEJd e AR &
femes AR Agrera e ganrr @1 I R oHr o Rt
A Tod WHR GaNT Tod [qU-AvSS & HHST @I S| 3,
AT & 3uder deqar AT R S gearfad gl

I fatue qdfed 3Redr @ Wit & fav sftwd gl

37 fadge wEqd 8

Ra &g,
eI E ]



3

TSI T U rfafaasr, 1994 (1994 &1 yfRfAaw
d. 13) ¥ foad & 33or
75. @ 3R F9daw.-(1) & (3) * % * % * %
(4) T JTId TS HEAT ¢EarT @ IR guilRa R
T FATT @ I TUdET ToT & e, TuEw A
HAET & GaRT, Jcds Aedig a¥ & FATCT & 9291 TR
g Fr IRET AR U TUET A auder ARy,
1954 (1954 & TREU FfATHIHA 28) & U oF] gl
Wed AR 1 @g"e #Agroar e off 0§ o@i #i
Hichfdldh YT X GohdTl|
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(Authorised English Translation)
Bill No. 15 of 2011
THE RAJASTHAN PANCHAYATI RAJ (AMENDMENT)
BILL, 2011
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill
further to amend the Rajasthan Panchayati Raj Act , 1994.

Be it enacted by the Rajasthan State Legislature in the
Sixty-second Year of the Republic of India, as follows:-

1. Short title and commencement.-(1) This Act may be
called the Rajasthan Panchayati Raj (Amendment) Act, 2011.

(2) It shall come into force at once.

2. Amendment of section 75, Rajasthan Act No. 13 of
1994.-In the proviso of sub-section (4) of section 75 of the
Rajasthan Panchayati Raj Act, 1994 (Act No. 13 of 1994), for the
existing expression “test audit of such accounts”, the expression
“audit of such accounts and such audit report shall be laid before
the State Legislature by the State Government” shall be
substituted.
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STATEMENT OF OBJECTS AND REASONS

Under the existing provisions of section 75 of the Rajasthan
Panchayati Raj Act, 1994, all accounts of Panchayati Raj
Institutions shall be audited by the Director, Local Fund Audit and
a test audit of such accounts may also be carried out by the
Comptroller and Auditor General of India.

It has been felt that instead of test audit of accounts of
Panchayati Raj Institutions, detailed audit of such accounts by the
Comptroller and Auditor General of India may be carried out and
such audit reports shall be laid before the State Legislature by the
State Government. Therefore, the provisions of the Act are
proposed to be amended accordingly.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

a [,

Minister Incharge.
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EXTRACTS TAKEN FROM THE PANCHAYATI RAJ
ACT, 1994 (Act No. 13 of 1994)

XX XX XX XX

75. Accounts and audit.- (1) to (3) XX XX XX

(4) All accounts kept and maintained by a Panchayati Raj
Institution shall be audited, as soon as may be after the end of
each financial year, by the Director, Local Fund Audit for the
State and the provisions of the Rajasthan Local Fund Audit Act,
1954 (Rajasthan Act 28 of 1954) shall apply:

Provided that the Comptroller and Auditor General of India
may also carry out a test audit of such accounts.

(5) XX XX XX XX
XX XX XX XX
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Bill No. 15 of 2011

THE RAJASTHAN PANCHAYATI RAJ (AMENDMENT)
BILL, 2011

(To be introduced in the Rajasthan Legislative Assembly)



10
RAJASTHAN LEGISLATIVE ASSEMBLY

A

Bill

further to amend the Rajasthan Panchayati Raj Act, 1994.

(To be introduced in the Rajasthan Legislative Assembly)

H. R. KURI,

Secretary.

(BHARAT SINGH, Minister-Incharge)



